
FORM G 

INVITATION FOR EXPRESSION OF INTEREST FOR ECSTASY REALTY 

PRIVATE LIMITED OPERATING IN REAL ESTATE SECTOR IN MUMBAI 

 

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

 

SL. RELEVANT PARTICULARS 

1.  Name of the corporate debtor 

along with PAN & CIN/ LLP 

No. 

ECSTASY REALTY PRVIATE LIMITED 

CIN- U65990MH1992PTC064890 

 

PAN- AAACE1246P 

2.  Address of the registered 

office 

UNT NO - 2, 4TH FLOOR, A WING, TIME SQUARE 

BUILDING, ANDHERI KURLA ROAD, MAROL, 

NILKANTH PARK, ANDHERI (E), MUMBAI, Marol 

Naka, Mumbai – 400059, Maharashtra. 

 

3.  URL of website N.A.  

 

4.  Details of place where 

majority of fixed assets are 

located 

Plot of Land admeasuring 10,293.51 Sq. Mtrs, CTS No. 

866/B-2, Versova Road (JP Road), Four Bungalows, 

Andheri (West), Mumbai – 400053. 

 

(Phase-I fully developed as Parthenon Project) 

 

5.  Installed capacity of main 

products/ services 

N.A. 

6.  Quantity and value of main 

products/ services sold in last 

financial year 

 

N.A. 

7.  Number of employees/ 

workmen 

 

As per the information provided by Erstwhile 

management, all employees/workmen resigned prior to 

CIRP initiation date except one who has also sent his 

resignation during CIRP. 

 

8.  Further details including last 

available financial statements 

(with schedules) of two years, 

lists of creditors are available 

at URL: 

URL: http://arck.in, under the case list  

“Ecstasy Realty Private Limited” 

9.  Eligibility for resolution 

applicants under section 

25(2)(h) of the Code is 

available at URL: 

 

Category A - For PRAs that are Corporates- 

Private/ Public Limited Company, LLP, 

Body Corporate whether incorporated in 

India or outside India/ Individual Investor/ 

http://arck.in/


Consortium of Individual Investors (HUFs, 

Family Trusts and Partnership Firms): 

Minimum Standalone Net worth (NW) of Rs. 400 

crores in the immediately preceding completed 

financial year (not prior to 31 March 2025) 

based on audited financial statements of the 

applicant entity or Minimum Tangible Net Worth 

(“TNW”) of Rs. 400 crores at the Group 

Consortium Level in the immediately preceding 

completed financial year (not prior to 31 March 

2025) based on audited financial statements of 

the participating entities of the applicant, 

Family Trusts and Partnership Firms or/and 

latest Certificate of Net worth by practicing 

CA/CS not prior to March 31, 2025 in case of 

Individual Investor/ Consortium of Individual 

Investors, HUFs. 

 

Category B - For PRAs that are Financial 

Investors – Banks, Non-Banking Finance 

Companies (NBFCs), Asset Reconstruction 

Companies, Mutual Funds, Private Equity 

Funds, Sovereign Funds, Venture Capital 

Funds, Alternate Investment Funds, 

Investment Companies and/or Entities 

(including domestic or foreign institutional 

/ portfolio investors) and similar entities: 

Minimum Assets Under Management (“AUM”) or 

funds deployed of INR 500 crores in the 

immediately preceding completed financial year 

(not prior to March 31, 2025) or on the date 



which is 30 days prior to the date of submission 

of the EOI, based on audited financial 

statements; or Committed funds (“Committed 

Funds”) available for investment/deployment in 

Indian companies or Indian assets of at least 

INR 500 crores on the date which is 30 days 

prior to the date of submission. 

 

The Resolution Applicant must be eligible under Section 

29 A of the Insolvency & Bankruptcy Code, 2016. 

 

 

10.  Last date for receipt of 

expression of interest 

23rd May, 2026 

11.  Date of issue of provisional list 

of prospective resolution 

applicants 

02nd June, 2026 

12.  Last date for submission of 

objections to provisional list 

07th June, 2026 

13.  Date of issue of final list of 

prospective resolution 

applicants 

09th June, 2026 

14.  Date of issue of information 

memorandum, evaluation 

matrix and request for 

resolution plans to prospective 

resolution applicants 

09th June, 2026 

15.  Last date for submission of 

resolution plans 

09th July, 2026 

16.  Process email id to submit 

Expression of Interest 

ibc.ecstasyrealty@gmail.com 

17.  Details of the Corporate 

Debtor’s registration status as 

MSME 

UDYAM- MH- 18-0421981 

 

 
Anil Kohli, Designated Partner & Authorized signatory of IPE registered as IP 

ARCK Resolution Professionals LLP acting as Resolution Professional 

in the matter of M/s. Ecstasy Realty Private Limited 

Reg No.: IBBI/IPE-0030/IPA-1/2022-23/50013 

mailto:ibc.ecstasyrealty@gmail.com


AFA Valid upto 31.12.2026 

409, Ansal Bhawan, 16 K.G. Marg (Connaught Place), New Delhi - 110001 

 

 

 

Date: 08th May, 2026 

Place: Mumbai 




